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PROF. P. G. MAVALANKAR: To-
day, then, you will have to give me
-permission to ask three questions.

SHRI G. M. BANATWALLA: Sir,
you will have to rule on an important
matter. The hon. Member has disown-
ed the question as it has appeared on
the Question List. His question was
totally different. How can it be ans-
wered?

MR. SPEAKER: He has not dis-
owned it; he has not fully owned it.

SHRI L. K. ADVANI: It is entirely
in your discretion, Sir, to allow any
questions to be answered. I would
have no objection to answer any of
the questions raised by him now.

Regularisation of Casual Artistes of
ALR. and Doordarshan
1%206. PROF. P. G. MAVALAN-
KAR.

SHRI NIHAR LASKAR:

Will the Minister of INFORMA-
TION AND BROADCASTING be
‘pleased to state:

(a) how many casual artistes are
working in Akashvani and Deoordar-
:shan;

(b) the period of service put in by
them; and

(¢) the reasons‘tor not regularising
their services?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) and (b).
Akashvani and Doordarshan have to
engage artists on casual basis for their
programme needs. Casual artists are
appointed on short-term contracts on
rotational basis, depending on the
programme of a Station. They have no
length of service as such in Akash-
vani and Doordarshan,

(c) Regularisation of Casual artists
does not normally arise. However, the
‘question of engaging such artists on
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regular basis as have been working as
Casual artists for long periods is
being examined.

PROF. P. G. MAVALANKAR: I
hope. the hon. Minister will answer
some of the points mentioned in my
original notice. He has not fully rep-
lied to parts (a) and (b} of the ques-
tion even as it is printed now. I would
like to know :

(a) How many casual ariists are
employed in the All India Radio?

(b) What is the period of the
short-term contract, ie. rangiug
from one day to how much period?

(c¢) The hon. Minister has said that
these casual artists are appointed
on short-term contracts o1 rota-
tional basis. I would like to know,
whether this rotational basis is being
religiously, regularly and fully fol-
lowed or it is being occasionally
and sometimes more than occa-
sionally, quite often, disturbed, and

(d) What is the long period and
what is the short period?

Please reply to these questions,

SHRI L. K. ADVANI: He has put
5 questions in all. First of all 1 would
like to make it clear that the term
casual artiste is a very wide term. It
would cover even persons like Mr.
Mavalankar if they appear on the
radio for a talk. He is also a casual
artist in the manner in which the
term casual artist is used. The ques-
tiont of regularisation of casual artiste
as such does not arise. It is therefore
that the precise number of persons is
not being given.

'SHRI K. LAKKAPPA : Members of
Parliamient are not casual artistes but
they are regular artistes.

St INET ;o AQET  (SqaAwrT)
MR. SPEAKER : Nobody can object
that Mr. Lakkappa is a regular artiste.
SHRI L. K. ADVANT: I would try
to explain theé muattér beécause this
matter comes up over and ovér again.
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What I say would put the whole thing
in proper perspective. There is a cate-
gory of staff artistes who are regular
artistes. There is another category of
casual artistes. The term is too wide
and it includes those who give occa-
sional talks, who take Dpart in sympo-
sium, in discussion, in drama and so
on. All of them are casual artistes. They
are engaged on a specific contract for
a specific purpose,tor a specific duration.
Therefore, there is no question of trying
to regularise casual artistes. It is only
where there are certain vacancies that
those vacancies are filled by casual
artistes over a period of time and that
period of time goes on extending and
extending and it goes sometimes into
two years, three years, four years or
five years. Persons have been there as
Production Assistants for 5 years, and
as casual artistes. Immediately after
this Government came into being this
is one of the important questions to
which this Government devoted atten-
tion. I asked the Ministry to work out
a formula on the basis of which long-
term casual artistes can be regularised.
In the Ministry and in the Govern-
ment till now the practice is, if there
is a casual employee or casual labourer
who has worked for 240 days in a year
consecutively for 2 years he becomes
eligible for regularisation. 1 felt that
in the case of casual artistes in the
All India Radio and the Doordarshan
an extra liberal approach need to be
adopted. And therefore a formula has
been formulated by the Ministry
which 'is currently under examination
whereby casual artistes can be regu-
larised on a more liberal basis. Even
while this examination was going on,
they started agitation saying that there
must be regularisation irrespective of
the period they have served and that
even a person who has served only for
90 days has to be regularised.

The result would be that where
there are only seven positions, there
would be fourteen persons who had
been rotating on thoge jobs. This is
just not possible. This is the back-
ground of the agitation. I can assure

AGRAHAYANA 9, 1899 (SAKA)

Oral Answers 22

this House that the Government’s
approach in this matter is sympathe-
tic. Government’s approach is that a
specific formula should be Jaid down
in accordance with which the long
term casual employees should be regu-
larised.

PROF. P. G. MAVALANKAR: My
second supplementary will be very
brief. Will the hon. Minister kindly
spell out at least in hroad details the
regularisations procedure and process-
es which he has in mind for converting

‘the long term casual artistes into re-

gular employees. I say this because—
I am glad he gave the assurance—
there is a feeling that the artistes are
being exploited by the Government;
they are being denied the regular holi-
days and other benefits. I do not,
therefore, want the Janata Govern-
ment to be guilty of exploiting the
people from cultural fields—artistes
and others—of this country. That is
why I am asking this question.

SHRI L. K. ADVANI: I can assure
this House that there is no question
whatsoever of any exploitation of ar-
tistes. In fact, I have emphasized the
extra liberal approach because of this
fact that they are artistes who are
the persons of a particular stature
working in a particular field. There-
fore, a certain formula has been pro-
posed. May be, the formulae do not
fit in with the present policy of the
entire Government because, presently,
this is not the policy; they have their
own policy vis-a-vis the other Minis~
tries. I have just spelt out what it is.
What I am proposing is something
much more liberal. I would say that
the matter is under consideration of
the Department of Personnel. There-
fore, it would not be proper for me
to say anything.
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Decline in Production Growth Rate

+

#207. SHRI O. V. ALAGESAN:

SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether growth rate of indus-
‘trial production has declined copsi-
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derably since the new Government aas
taken over in the Centre;

(b) if so, whether the main reasons
for the decline in production are power
shortage and industrial unrest in the
country;

(¢) whether some industrialists have
also closed down their industries due
to the labour unrest; and

(d) if so, what steps are being
taken to increase the industrial growth
rate in the country?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) :
(a) to (d). A statement is laid on
the Table of the House.

Statement

(a) to (d). According to general
index of industrial production, the
rate of industrial growth during
April-August 1977 was 4.7 per cent as
compared to 13.1 per cent during the
same period in 1976, 2.7 per cent in
1975, 2.8 per cent in 1974 and 1.2 per
cent in 1973.

Inadequate availability of power has
affected industrial production. As
regards industrial unrest although
there have been reports of labour dis-
putes in a number of units, the avail-
able information for the country as a
whole does not show that their inci-
dence has been greater than in pre-
vious few years.

Government is taking necessary
measures to increase industrial pro-
duction according to national priori-
ties. The measures include creation of
large addtional power generation ca-
pacity, better wutilisation of existing
industrial capacity in critical sectors
and promotion of harmonious indus-
trial relations in the country.

SHRI O. V. ALAGESAN: Sir, I wish

_to draw your attention to one thing.





